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Fertilizer Plant in Faizabad Division 

6221. SHRI R. K. SINHA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to state: 

(,a) whether in view of the fact that 
agriculture is the mainstay of the Faiza1?ad 
Division, Government would consider the 
question of setting up a medium-scale ferti-
lizer plant in the Division either in the public 
or cor parate sector ; 

(b) jf so, when it is likely to be set up ; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI Q. R. CHAVAN): (a) There is no 

, proposaL fdr setting up a fertilizer plant in 
Faizabad Division either in the public or in 
the private sector. 

(b) Does not arise. 

(c) The requirements of the region will 
be met from the units in the State and others 
located within the economic supply area. 

Revision of Pension Rules 

6222. SHRI M. L. SONDHI: Will the 
Minister of FINANCE be pleased to state : 

(a) whether it is a fact that the existing 
Pension Rules are as old as 100 years; and 

(b) if so, whether Government propose 
to revise these rules to meet the grievances 
of Government employees ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI) (a) and (b) : The pension 
of Central Civil Government servants are at 
present regulated by the provisions contained 
in the Civil Service Regulations and various 
Office Memoranda issued from time to time 
which have not yet been codified. The 
Civil Service Regulations date hack from 
1889 but there have been several amendments 
and liberalisations of pension provisions 
particularly on the lines of the recommen" 
dations made by the lst and 2nd Pay 
Commissions. The pension rules have not 
remained static but these have been, and are 
amended and improved from time to time. 

Supply of Extra Furniture in MiDisters' 
Residences 

6223. SHRI A. SREEDHARAN : 
SHRI K. LAKKAPPA : 
SHRI YASHPAL SINGH: 

Will the MiDister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
be pleased to state ; 




